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IN TH: CENIRAL ADMIN ISTRATIVE TR IBUNAL ,(“)
JODHPUR. BENCH 3 JUODHPUR

Date 0f pecision ;3 21.02.2002

Cod NOo, 45/2004 «

R .B. Batra son of Late M L Batra, aged about 39 years
resident of 31, Custom Colony, 5 Batti Circle,
Ratanada, Jodhpur, at present employed on the post
of Tax assistant, in the 6ffice of Central Excise
Division C-1(a), Punchwatl Colohy, Ratanada,

J Gdhgur .

ses APPLICANT.

vexXxX s us

1. tmion of India through secretary to Govit, oFf
india, Min. of Finance, Department of Revenue,
North Block, New Delhi.

2, additional Commis sioner (Personnel and vigilance)
Cadre Control Unit, Central Excise Commiss imerate
Jaipur, Statute Circle, New Central Revenue
Building, Jaipur,

3. The Commissioner, Central Excise Commissionerats,

Jailpur, Statute Circle, New Central Revenue
Building, Jaipur,

«o« RESPONDENTS
Mr. B. Khan counsel for the applicant,

CuR M

Hon'ble Mr. Justice 0.p. Garg, vice Chairman.,
Hon'ble Mr. Gopal Singh, Admialstrative Mewber,

: DR DER 3
(per Hon'ble MIr. Justice 0.P. Garg)

Tne applicant who 1s working on the poust
of Tax Assistant in the office of Central sxcise
pivision C-1(a), punchyati Colony, Ratanads,
Jodhpur, has been subjected to punishuent after
departmenctal enguliry. He has challenged the order

of punishment by filing-a.departmental appeal b
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on 16.09,2000(Annexure A-8) . The applicant has
challenged the same order of punishuent before

this Tribunal also by ieans of this 0A. He cannot

be permitted to take recourse to parallel proceedings,
i.e, an the one hand, he has filed the agpeal angd

on the cother, he has challenged the order kefore

this Tribunsl. Unless the applicant exhausts all

the departuental reiedies, he canno;c be permitted

to invoke the jurisdiction of this Tribunal.

2 Learned counsgl for the applicant pointed
+ out that siuce the departimental appeal of the

applicant was filed in the year Seprenmber, 2000,

a direction may ke issued to the respondents to
decide the same at en early date. we dispose

Of thls application at the stage of admisslon with
a direction to the appellate authority that he
shall pass an apprpriate speaking and reasoned
arder on the pending appeal of the applicant, if

any, within a perilod of two mauths from the

Needless to say, the applicant shall Pe afrorded

No order as to ¢costs, L{f/&/
‘ chua.é&
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